CENTRAL ADMNISTRATIVE TRIBUNAL
PRINCIPAL BENCH; New Delhi

8.A.95/89

New Delhi, This the 2nd Day of February 1994,

Hen'ble Shri C.J.ROY, Member(J)

Hon'ble Shri P.T. Thiruvengasdam, Membsr (A)

IMRAT SINGH
S/e Shri. Tukki Singh

.R/0 3/33, Bhikam Singh Colony

Bisuas Nagar Gali Ne,10

Shahadara Delhl. Applicant

By None Versus

1= Unien of India Thrétgh-
Chiaf Seerstary(Delhi Admln) 5 Ali pur Roead Dﬂlhl.

vy fiedigal Supt@rvnt@nd»nt

Qeen Dayal Upadhyay Hespital
Har i hagar, New Del hi

3. Sub., Regicnal Employment OFFlcmr(Technlcdl,
Sub. Regional Empleyment Exchange
Pusa Neu Delhi ~110012

4. Director .
Directorate ef Employment ‘
2, Battery lane,
Delhi - 110054. T . Respondents

By &dvec:tu Shri Kamal Chowdhary, Prexy counsel for
Shri Madan Gara,

0 R D E R(Oral)

Hon'ble Shri-£.3. Roy, Member{J)

1. The case is an old ene. The applicant is not taking
any‘interest to presscute his case. Therefere, we have
€ecided to hear the respondent counsel and peruée the
raceres ang fe dispesse ef the case, We hesard Shri kamai
Chewdry, prexy counsel Fpr Shri Madan Gara. The béiqﬁ facte

of the case are that the applicant is a Secheduled Casts

_cénéiéata and he got the requisite qualificatiens for

being appeinted as a laundry eperater with Respcndent Nc.2..
The applicant had cvndergcone trainihg in the trade of CLlecgician
frem Inddstrial Training Institute and got his name reqgisterse
with the Employ&ant Exchangé Pusa, New Delhi uide‘registraticn
Ne.T/629/68, N.C.0. N©.B51.10 aatea’4.1.88Arer gsuitable

empleyment.,  The applicant claims te have the experisnce ef
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the lsttsr 1ssucd by the Dy Meélcal SUplrlntendont.- Thus h.

e

laundory/-pcrator. Tho applleant was als. subglctcd tea trads
test and declared Flt by the Rospandont Ne.3. The maln thrust

of the applleant is that tharl arc-6 pests Fer unressrved

gatsgoriss, 2 p.StS'f@r-SC eatogarics and ens pest fer ST

categery and anether ono pest Fer ox-saruxoman t-talllng 10
pests avallablo with the Rospandcnt Nc.g‘tm be appulntsd as

|
laundery spsraters vide thur lattnr Ne.E. 11(47)/87-DDUH/ESTT/ 1
|

'152226 dated 29, 12 7. Thc Employmcnt Exghange has spensor.d

,hls ndme .in - thc catugory ef g-naral candidates in t he beglnnlng

|
|
uhorcas he is a schsdulad eaat- candldat-. He fll's Annaxure I, ‘
|
Annaxure 11 and Annexure III te 3hou that ho is ellglblu and |

hls candldature is Sponser.d by tho Emplaymunt Exchango vide

claims rtllef that the Rcspendcnt Nmaﬂ may be dlreet-d t- issue |
h1m appalntmant as Schcdulod eastl candldatl aga1nst @' vaganegy |
resarved Fer Schaduled caste and rcstralnlng the respondent Nn.z.
frem h@ld;ng_fpesh 1ntervious subsequsntly. H- also,qulctcd te

ghanging of his categery af belenging ts schedulsd casts te

- that balenging te unreserved categery ts his disadvantage.

2, We have seen thavc.untcr.” The rispéndonts @alleged that the
Sch.dulad Caste ClrtlflCdtG is issued by the Tehisldar Slkandrabad
though it sheuld have b-cn issusd by B8.D. M /D.C District: Bulanushar.
Now the shert palnt Fpr us te censider is whether the appligant

¢an be éen;idnfod fer the said puét at the First'intirvieu.

The applicant was callsd For'th-vintsrviou aleng with the general

,llst and he app-arod fer ths interview and intarvisu beare

intnrv1euld him and as per the mxnutcs of the intervisuw board

ha has get 14 eut ef 30 marks and his nams 1s»als. mcntlancd at
S.ﬂ-.U/R/A" fellewing pagel is,ﬁ.ing preparsa", This.panel ef 4
is a wait list panel fer general candidates belau p;nel 6

selected for unreserved eandidates.

3.7 Then if was breought te eur netice by the learnsd ceunsel

sinei he sccurcd'lass marks'he ués npf salected Fa: thc appocintmant j
fer tho gpncral catsgery. In éﬁditiun te spensering by the

emp leyment bxahangi ag;inst the general categery, his nams was

again spensered fer the secend time alenguwith resarved categerisesg;
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but the applicant has not appaérgd for the intsrview, It is

stated in page 7 of the ceuntsr which is on page 24 of the

papasr book-inypara 4(xx) Eﬁs—ruspvnﬁeﬁ%—haue—s%ﬁ%@d that

"Applieant was alse called for interviesw en 21.11.88 alsnguith

sther candidates but he did net appear bsfore the selectien
Cammittae",

4o When the Empleyment Exghange sant his name sagcond timae
under the categary ef Scgheduled Castes the appliéant has

not. appeared feor the interview and his claim that he shouls
have bsen considersd on the basis ef the Firs£ interview i,a,

alang with the general candidates dees net hels gsod,

9. Under the cirgumstanecss ef the case, the applicantg
has net made eut any casa and the DA is dismissed as

devoid of merits with ne cests.

?JM - BN Sy

(P.T. THIRUVENGADAM) (C.4. ROy)
Membaer (A) : © Member (3J)
LCP



